
<W) lU p o tM d  sh o rtag e  o f G oal 
la  P u n jab

SH R I BALW A N T SIN GH  RA M O O - 
W A LIA  (Faridkot) : Sir, with your 
kind permission, I  would like to raise a 
matter o f  very urgent public importance. 
The coal shortage in Punjab is so grave 
that several industries in the State have 
already closed down and others have 
reduced their production cawing distress 
among workers and employees. The 
production o f  electricity has gone down by 
35 per cent to 50 per cent in Gurunanak 
Therm al Plant, Bhatinda, due to uncer­
tain and defective supply o f coal.

The brick kilns are facing closure and 
they could supply only 3  crow* o f bricks 
against the target o f  80 crores to the State 
Government for the construction o f link 
roaub, grain markets, schools, hospitals, 
focal points iining o f  canals and water 
courses as the sponsored coal quota was 
virtually out o f  stock. According to 
D aily  Tribune dt. 15-4-79, theie tan 
complaints that the good quality o f coal 
whose price >s R s. 5000/- per wagon is 
being sold at Rs. 17000 in blackmarket. 
The price o f bricks hats risen upto Rs. 350/- 
t» Rs. 260/- per thousand against the 
control price o f R s. 140/-.

The private building activity is almost 
stopped. Under such a  serious situation, 
w ill the Minister o f Energy take imme­
diate steps to help die State and assure 
full supply o f coal to Punjab at the ear* 
liest.

(hr) Fit— r ia l t s i i s l s a n  tor tm- 
bablH tation  o f ag ricad to ta l a a i  
lu d k s s  la b o u re r*  in  M nreua 
an d  G w a lio r d B rls lo ® . o f M a­
d h ya P ra d esh .
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MR. SPEAKERS You  we going 
very much out of the statement.
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 ̂f̂ twrfe inp?  1

(▼)  Short Supply of dieael  «d 
kerosene ou to Wot Bengal

SHRI  SOMNATH  GHATTERJEE 
(Jadavpur) ; I wish to draw the atten­
tion of the Government to the serious 
situation that has developed in the eastern 
region and particularly in West Bengal 
due to the shortage in the supply of diesel 
oil and kerosene oil. In view of the cur­
tailment in the quota for West Bengal, 
there has been substantial reduction of 
supply of these essential oils to West Bengal 
and other north-eastern states.  For 
lack of adequate supply of kerosene, the 
people in rural areas  as also in urban 
area* which are having inadequate supply 
of electric power, are suffering great 
distress. As it is well known that due 
to mishandling of different power stations 
in  West  Bengal  and  delav  i» 
the  implementation  of  differen 
power  projects  by  the  previous 
government of West Bengal and the Go­
vernment of India, regular and adequate 
supply of kerosene has assumed great 
importance. Further, due to irregular 
ana inadequate supply of diesel oil, 
the rural irrigation sy&tem has received 
a serious set-back which has affected supply 
of water for boro cultivation. Further 
to meet the powersituation in West Bengal, 
various industrial units have set up gene­
rating sets, but they cannot be run pro­
perly due to lack of regular supply 01 
diesel oil. Even government undertakings 
are not getting due supply of dicseJ oil to 
carry on their activities. Calcutta Metro* 
politan  Development Authority require 
diesel oil to run trucks in connection with 
the execution of development works in the 
suburbs of Calcutta, but the same has 
come almost to a halt because of non- 
availability of diesel oil. Further un­
scrupulous traders and dealers are charging 
Wgher price taking advantage of the 
shortage. I urge the government to take

speedy wmqm to im r supply of ad* 
equate quantity of dieael oil ana kerosene 
to West Bengal so that the situation does 
not aggravate further.

(st) Reported sttMjkoadwrwHdwiBS 
of leader of the opposition isi 
KmrruUmkm Legislative Council

MR. SPEAKER: Shri S. Nanjesha 
Gowda.

SHRI  K.  LAKKAPPA (Tumkur):
I rise on a point of order. Shri Nargesh 
has brought In a state subject, wants 
to castigate the state government under 
the  guise  of rure  377.  The pre­
sent  government  there  is  duly 
elected,  legally  constituted  govern* 
ment; he has taken a matter which had 
been discussed in die Council and in the 
Assembly; the matter was raised  there. 
It is against the rules of procedure and 
conventions and therefore such a discus* 
sion should not be allowed.  It is a state
matter; he has stated that*..........has
made his personal explanation in the 
legislative council.’ Can a discussion of 
that matter take place in this House.........

(Interruptions)

MR. SPEKER : It is not a point of 
order at all.

(Interruptions)

SHRI K. LAKKAPPA:  It is a
violation of the Constitution,  and the 
rules and  conventions.

(Interruptions)

MR*  SPEAKER s Order, order. I 
akn on my legs.

(Interruptions)

I would have been extremely happy 
had law and order question, a State sub' 
ject, not been discussed in the House.
In fact I had called a meeting of the 
leaders and I discussed, and I tried to 
exclude it. But it is said that when 'im­
portant matters come in, I must allow 
even a discussion. That was the advice 
that I had  been given. That is one 
matter. Secondly, in this case the particu­
lar alligation is that the official machinery 
is used to destroy the opposition leader 
physically. That is there. It may be 
right or may be wrong, I do not know 
anything about it.

(Interruptions)

SHRI K. LAKKAPPA: This was 
discussed on the floor or the House. 

(Interruptions)

He has  given personal explanation. 
MR. SPEAKER:  The  Kashmir

subject was discussed on the floor of the 
House.

(Inttmtptums)


